ITEM NO.7 COURT NO.4 SECTION IX

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s).19374/2021
(Arising out of impugned final judgment and order dated 25-10-2021
in PIL No. 58/2021 passed by the High Court of Judicature at
Bombay)

MEDICOS LEGAL ACTION GROUP Petitioner(s)
VERSUS
UNION OF INDIA Respondent(s)

(FOR ADMISSION and I.R. and IA No0.152373/2021-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT)

Date : 29-04-2022 This petition was called on for hearing today.

CORAM : HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
HON'BLE MS. JUSTICE HIMA KOHLI

For Petitioner(s) Mr. Sidharth Luthra, Sr. Adv.
Mr. Santhosh Krishnan, AOR
Mr. Asif Ahmad, Adv.
Ms. Sanjivani Pattjoshi, Adv.
Mr. Adityaa Raju, Adv.

For Respondent(s)

UPON hearing the counsel the Court made the following

ORDER
1 We are not inclined to entertain the Special Leave Petition under Article 136 of
the Constitution.
2 The Special Leave Petition is accordingly dismissed.

3 Costs imposed by the High Court be deposited within a period of four weeks.

SZ;{; by Pending application, if any, stands disposed of.
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